1309 Written Answers [ 30 APRIL 1959 ] to Questions 1310

(10) In case of temporary Government
servants who are retained or are likely to be
retained in service for more than two years
there should be a screening process ana-
logous to that of persons appointed
substantively. The object of this screening
would be to terminate the appointments of
those who appear to be inadequate for the
service; but a person who satisfies the test
would not acquire any special status, and
would continue to be liable to discharge
etc., in accordance with the original
conditions of his employment.

2. It is requested that expeditious action
may be taken to bring the existing position
regarding probation in line with the above
recommendations.

L. M. NADKARNL, Joint Secretary to the Gov-
ernment of India.
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68. SHRI RAM SAHAI: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the design of the Memorial
which i; to be erected in the memory of
Lokmanya Balgangadhar Tilak at his birth
place at Ratnagiri has been prepared;

(b) what is the estimated cost of the
Memorial; and

(c) by when this Memorial would be
completed?]
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|[THE MINISTER ofF STATE w THE
MINISTRY oF HOME AFFAIRS (SHRI B. N.

DATAR): (a) to (c). The matter is under
consideration.]
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f [PREPARATION OF EXTRACTS OF. THE
CENsUs REPORTS OF—1871—1957

69. SHRI RAM SAHAI: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) the items proposed to be includ
ed in the extracts that are proposed to
be prepared from the Census Reports
of 1871—1957; and

(b) whether it is proposed to con
sult the experts on relevant subjects
for the inclusion of those items in the
extracts?]
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flTHE DEPUTY MINISTER oF HOME
AFFAIRS (SHRIMATI VIOLET ALVA): (a) The
full range of items to be completed from the
census reports 1871—1957 has not yet been
decided upon.

Written Answers

(b) Yes.]

FOREIGNERS EMPLOYED M ADMINISTRATIVE
CAPACITIES AT THE STEEL PLANTS

70. SHRi M. P. BHARGAVA: Will
the Minister of STEEL, MINES AND
FUEL be pleased to state:

(a) the number of foreigners at present
employed in administrative capacities in the
steel projects at Rourkela, Bhilai and
Durgapur; and

(b) the number amongst them who are on
contract basis?

THE MINISTER OF STEEL, MINES AND
FUEL (SARDAR SWARAN SINGH):

(a) None, Sir.
(b) Does not arise.

MEMORANDUM SUBMITTED TO GOVERN-
MENT BY DELHI MUNICIPAL CORPORATION

71. MouLANA M. FARUQI: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether a 16-point
randum demanding among other things
the abolition of the Delhi Develop
ment Authority, the inclusion of resi
dual New Delhi area in the Delhi
Municipal Corporation and transfer of
the functions of the Power Control
' Board to the Electricity Undertaking was
submitted by the Delhi Municipal Corporation
to Government;

(b) if so, what were the other de
mands made by the Corporation; and

memo

t[] English translation.

[ RAJYA SABHA ]

to Questions 1312

(c) what action Government propose to
take on that memorandum?

THE MINISTER oF HOME AFFAIRS (SHRI
GOVIND BALLABH PANT) : (a) to (c) The hon.
Member is presumably referring to the
meeting with the representatives of the
Municipal Corporation of Delhi, including the
Mayor, on 26th March 1959, in which the
following problems were generally discussed:

between the  Delhi
Municipal

(1) Liaison
Administration  and  the
Corporation.

(2) Situation arising from the new taxes
levied in the Corporation area, and their
inapplicability to areas under the
jurisdiction of the New Delhi Municipal
Committee.

(3) Adoption of common policies
with regard to bye-laws etc. by the
Municipal Corporation of Delhi and the
New Delhi Municipal Committee".

(4) Integration of the Social Education
Departments of the Delhi Administration
and the Municipal Corporation under a
common administrative body.

(5) Larger ad-hoc
Corporation.

(6) Unified control over the public
health and medical relief services in the

entire Union Territory of Delhi.

grant for the

(7) Co-ordination of the Community
Development work between the Delhi
Administration and the Corporation.

(8) Transfer of powers of the
Electricity Board to the Corporation.

(9) Additional loan of Rs. 40 lakhs for
the Delhi Transport Undertaking.

(10) Additional loan of Rs. 2
crores to the Corporation.

(11) Reclassification of rural areas.



